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0.A.146/2004

2 : 2 . )
contd. ' »1~1'.
4.10.2004 the cCourt on hehalf = of  the
~applicant. Copy of the éetition ang
.the papers annexed thereto bhe leen
to him by the bffice within two
weeks from today, an® he may obtain
instructions from  the "applicant in
the matter.

 Matter - be listed on
7.12.2004,

P ,
Member (A ' Vice-Chairman

JiQ.l.Z@éS Present: The Hen'ble Mr.Justice R.K.
—~ e Batta, Vice~Chairman.

[C}“/KC9> o . . The H@n'‘ble Mr.K.V.Prakladan,
o — ?,,Q ‘;&jfv' . Member (A)e
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The applicant has appreached ibis

/§p~~v:)25" S Tribunal fer directiens fer her appwint-
25544;A(}7 . ‘ment as regudar teacher as alse fer pube
,,*d ﬂiﬁ7:.1 | L A ﬂ‘/— licatien eof merit list, wieh accerding
,‘ " ’?ﬁ ~:"_ - . . .

te the applicant, has net beenpublished.
The respendents have filed wricten
statement and alengwith the said wr}tten

: Statement the lists ef selected candi-
Q'é/«@f dates fer the sessisn 2002-63 and 2003-
«TZ;;;TQELQZ ovnalen_ 04 have been anneged. The qpplican?'

Ao becs, d%yvﬁfv”&- “ appeared feor selectien fer the sesSien
Peo . for P22 2002-03, but she was net selected.
““&AVF fﬁgf&Z&w Learned ceunsel fer the respondents sub-
.%/ﬁhQ:f;Z; i mitted that the applicant €id net .even
Af;;f e ~ eppear feor selectien fer the sessioﬁl“'
' 2003-04. |

We have heard Mr.S.Nath, learned
amicus curie fer the applicant as well
as Mr.M.K.Mazumdar, learned ceunsel fer
the Kvs. -

In the light ef the abeve pwsitien,
we do net find that there is any case
fer admitting this applicatien and the
applicétian is summarily re jected.
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UNAL GUWAHATI BENCH .

| IN THE CENTRAL ADMINISTRATIVE TRIB
l L4h of 2004

Other Sult/Proceedmg No.

| New Delhi .& 3 Others

Smt. Archana Dubey
D/o Shri H.R.Dubey of Kulikawn , Alzawl
Mizoram

| Applicant

----------------------------------

Versus

1. Union of India , through the Secretary to the
Government of India , Ministry of Human Resources
& Development (Education Wing for KVS ),

INDEX

1. Application

2. Engagement letters

3. Copy of Legal Notice

4. Copy of order of the High

Court dated 4/4/2003

4. Copy of the order of the
High Court dated 31/03/04.

............................................. Respondents.
Page 1to7
 Amnexure IAtoIS  Page8 t0 26
Annexure I Page 27- 28
Annexure III Page 29-31
Annexure 1V Page 32-33
(ARCHANA DUBEY )
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District : Aizawl

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH .

Other Suit/Proceeding No. of 2004
~ Smt. Archana Dubey |
D/o Shri H.R.Dubey of Kulikawn , Aizawl
Mizoram
 eereeeeeestteeresetenaeeearens Applicant
Versus

1. Union of India , through the Secretary to the
Government of India , Ministry of Human Resources
& Development (Education Wing for KVS ),

New Delhi . |

2. The Commissioner , Kendraya Vidyalaya
Sangathan , 18, Institutional Area , Shaheed Jeet
Singh Marg , New Delhi - 110016.

3. The Assistant Commissioner , Kendraya
- Vidyalaya Sangathan , Hospital Road , Silchar -
788001, Assam .

4. The Principal , Kendraya Vidaylaya Sangathan ,
Pushpak , Zemabawk , Aizaw] .

Respondents

---------------------------------------------
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| ,
I_ﬁarticulars of the Applicant
' 1 .

5
‘I
:‘;
H

(Il) Name of the Applicant
.
!

|
|

(ru) Name of the husband
§

(iii) Designation and Office
in which employed.

Giv) Office Address.
\{
%v) Address for services of
éll notices.

I

|
s

1 ‘
2. Particulars of the Respondents .

1
(1) Name & addresses of all the

}{espondents including their official
addresses .
]

(i) Smt. Archana Dubey D/o Shri

. H.R.Dubey C/o Mrs. Rotuaki , Kulikawn ,

Aizawl -796005 , Mizoram
(i) W/o Shri R.K.Pandey

(ii1) Part Time Teacher .

(iv) Kendraya Vidyalaya Sangathan ,
Zemabawk , Aizawl.
(v) C/o Mrs. Rotuaki , Kulikawn , Aizawl -
796005 , Mizoram .

(i 1. Union of India , through the Secre-
tary to the Government of India , Ministry
of Human Resources & Development (Edu-
cation Wing for KVS ),New Delhi

2. The Commissioner , Kendraya Vidyalaya
Sangathan , 18, Institutional Area , Shaheed
Jeet Singh Marg, New Delhi - 110016.

3. The Assistant Commissioner , Kendraya
Vidyalaya Sangathan , Hospital Road ,
Silchar - 788001, Assam.

4. The Principal , Kendraya Vidyalaya
Sangathan , Pushpak , Zemabawk , Aizawl



- 3. Particulars of order against which
the application is made .

(1) Series of appointment orders were
issued by the Respondent No. 4 , ap-
- pointing temporarily , the applicant as
- part time Subject Teacher

4. Jurisdiction of the Tribunal

5. Limitation

6. Facts of the case :

)

- 4. The applicant states that the Tri-

bunal has the Jurisdiction against the
orders applicant wants her redressal
against the Respondents .

5. The applicant further declares that the
application is within the Limitation pre-
scribed in Section 21 of the Administra-
tive Tribunals Act , 1985.

1. The applicant was performing her duties as Part time subject
- Teacher at Zemabawk Kendriya Vidyalaya under the Respondent No. 4 . She
was offered with the contractual appointment with effect from Jn uly_ZOOO‘toApm

2002 . There was no gap or break of her service in the said contrctual service
from the period between July 2000 to April 2002 . Photocopies of all the engage-
- ment letters are Annexed hereto and Marked as Annexure 1A to 1S .



o

§

4

From the aforesaid Annexures it is clearly reveals that the petitioner
was offered with the engagement letter one after another without any break ,
therefore it was an illegal attempt from the Respondents to deprive her regula;r
appointment when there is need for regular experinced Teacher . She was denied
regular appointment even her part time engagement was also denied when she
appeared in interview twice but the Respondents without_ publishing the > Select
List have glven | engagement to some other ngwces for part time teachers i 1gnor-
ing the experiences of the petltloner When petltﬁ)ner inquired orally to Respon-
dent No. 4 about not giving her part time job to which the said Respondent
informed that the same is the policy decisions of the Respondents not to engage
a person for unlimited period to avoid litigation as there i isa possiblity of claim-

ing regular appointment through court .

2. Your petitioner states that in the said School , the need for regular exprienced
teacher.althoug is there , but the Respondents have ingnored her claim by not
giving regular appointment or continuation of her engagement as part time teacher
. Therefore non engagement of her as part time teacher when she was qualified to
be appointed as regular teacher left the petitioner in the lurch due to unfair ,
unjust and arbitrary treatment exercised by the Respondents

3. That your petitioner further states that non publishing of result of the_inter-.
views conducted twice by the Respondents is nothing but malafide exercise of

powers when it was the duty of the Respondents to declare the result for fair
procedure in order to maintain the Rule of Law . By not declaring the result of
the interviews , the Respondents have no right to pick and choose some other
teachers on part time basis by depriving the petitioner to continue as part time
subject teacher is nothing but discrimination and as such the interference of the
Hon’ble Tribunal is required .

L. That your petitioner further states that your petitioner is having her
requisite academic qualification to be appointed as regular subject teacher as she
is an MA (Pol.Science ) with B.Ed. to get the regular job under the said School of
the Respondents and above all she had gained considerable expriences as part
time subject teacher in the said School for her engagement for continious period
of 2 years .



5. That your petitioner states that the actions of the Respondents are
arbitrary and against the principles of Natural Justice for having been deliber-
ately withheld the Select List for the interviews and also for not engagmg the

© pefitioner as part time subject teacher . It is also fitther stated that the Respon-

dents have no right to deprive your petitioner from earning her livlihood in the
form of part time teacher by replacing her with the inexpriance subject teacher

6. That your petitioner further states that the actions of the Respondents
are illegal as one adhoc appointment can notbe replaced by another adhoc ap-_
~ pointment and by doing so the Respondents have violated the fundamental rights

A

"~of the petitioner guaranted under Part-III of the Constitution of India .

7. That since the Respondents have given engagement /appointment of
under qualified teachers without publishing any select list on merits for two
time interviews , the petitioner has no option but to serve a legal notice on the
Respondents and agitated her grievances through the said legal notice which

-was served on the Respondents under Section 80 of the CPC in which she
- claimed to give her regular appointment because the Respondents have the need

of experinced teacher and thereby they have no right to engage teachers on part
time basis .

Photocopy of the Notice dated 28th October 2002 is annexed hereto
and Marked as Annexure II.

8. That thereafter your petitioner , on being advised by her advocate at
Guwabhati, filed a Writ Petition in the Principal Seat of the Hon’ble High Court
at Gauhati which was registered as 1153/2003 and the Hon’ble Court admit-

" ted the said Writ Petition and notices were issued upon the Respondents and

also the Hon’ble High Court passed an interim order. directing the Respondents
to allow the petitioner to continue with her present service if the said post has
not already been ﬁlled up by regular appointee

Photocopy of the Order of the Hon’ble Court is Annexed

hereto and Marked as Annexure I11.



o, That after that the said Writ Petition (C) No.1153/2003 has been

transferred from Guwabhati to Aizawl Bench sometime in the month of Decem-
ber 2003 and re-registered as Writ Petition (C) No. 146 of 2003 and on 31st
March Hon’ble Mr. Justice B.K.Sharma by an order dismissed the said Writ
with a direction to the petitioner to approach the Central Administrative Tribu-
nal at Guwahati for the grievances of the petitioner and theereby mentioned
that the delay caused for pursuing the cause of the petitioner in the High Court
should be viewed by the Hon’ble Tribunal .

It is respectfully submitted that the delay was not for the fault of
- the petitioner but because of wrong advice of the advocate and thereby the
petitioner prays to condone the unintentional delay .

Photocopy of the Order of the High Court is annexed hereto
and Marked as Annexure IV.

10.  That the post in which the petitioner was engaged as part time teacher is
still lying vacant under the disposal of the Respondents and therefore your peti-
tioner prays to pass an interim order allowing your petitioner to continue with
her post as part time teacher in the Kendraya Vidalaya Sangthan at Zemabawk ,
Aizawl] till her instant application is finally disposed of .

'11.  In view of the facts mentioned in the aforesaid paragraphs relating the
brief facts of the case ,the petitioner humbly prays

(a) that the Respondents may kindly be directed to show cause by them as to
why they should not appoint the petitioner as regular teacher for having gained
considerable éxperinces in the field of teaching and the respondents have no
right to deprive and exploit the petitioner by keeping her as part time subject
‘teacher when they are in need of regular teacher .

((b) to publish the Merit List for which the respondents had conducted the inter-
view twice for part time appionment of the petitioner as the Respondents can
not withheld the result of the interview by replacing one adhoc appointment .

— ——

! cont..........
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“to another appointment by depriving the petitioner to earn her livelihood
~ when she has gained considerable experiences in the field of teaching ,

and upon cause /causes that may be shown by the Respondents and

~onprusal of the records and hearing the parties pass necessary order to the

-Respondents to induct the petitioner in the regular service as teacher in the

Kendriya Vidyalaya at Zemabawk , Aizawl

AND
Pending disposal of the instant petition , it is prayed that the petitioner may be

.allowed to to continue in her service in the Kendriya Vidyalaya at Zemabawk

, Aizawl] as a part time teacher

And for this , as in duty bound , your petitioner shall ever pray .

VERIFICATION
I, Archana Dubey D/o Shri H.R.Dubey aged about 33 years , resident of
Kulikawn , PO., PS Kulikawn , District Aizawl do hereby verify the contents
of the Paragraph No. 1 to ll,yvhich are true to my personal knowledge and
belief and that I have not suppressed any material facts .

Place Kubikacoin . ( ARCHANA DUBEY )
Date §7/.5 joif Applicant

Particulars of Bank Draft : A Bank Draft drawn in favour of the Registrar
- ,Central Administrative Tribunal at Guwahati in the State Bank of India ,
- Guwabhati for an amount of Rs. 50/- Vide No. 295510 dated 10th May 2004 .

- Details of Index : A index containing the details of documents for all six of

application is enclosed .

(ARCHANA DUBEY )
Applicant .
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| Slr/Mad.un

, In order to supplemcnt the imchmb in this Vidyalaya, it has buen decnded to utilise your ser.
-~ for l'1kmg, a few periods in cerlain classes on day to day basis. In case you are willing to offer §ou
"-_scrvxccs on the terms and condltlons mentioned below you are :requestéd to’ star .

tcachmg,_(/z 2.4, ZF ........... class (namc of thie: CldSS and subjecl to be. taught) and report to the undersngned

s | 0110,9 7, &000 ..(dalc) -

-~ Terts & Conditions attnclled {o the offer

i~y

o . g [ S
() Yoeu will - be 'p'lid T @. Rs \5\0/* ey, / R {75 AUUNPURRRU T {1
: ' leaching%(’.a N7/ U U classes, Rs. erere T T fo

teaching,......-.....—.—:.‘.? .............. :.....;.‘.Classes and Rs..~.. ................. TP TE

tcaching......

- (2)_ /‘\parl ﬁom tc(u,hm[,, you \Vlll 'IJSO be rcspons’lblc (or homc assignment, evaluatlon of aj ch
scripts aid conduct ofcxmnmatlon i the said subject as also such other duties as may be. assu,m,
by the Principal. The paymcnt/rcmuncrallon indicated above ‘will be inclusive of all: lhe

’mcnlloned hcrembcfore

(3) Itis abundantly nmdu clear that the assignment js purcly of day-to day naturc and confcrs n
of appointment or your. p]dccmcnt in the cadre of teachers. Your services will be utilised-on tl;

'-day to dqy basis dcpcndm;, upon llu, nccd and payment theretore will be made: accordmgly

(4) Ut is Im(hu abundantly made clcal hat lhu ollunmdc in this letter shall automatically com

cnd 1ﬂcr thc purposc fm wlnch lhc plcst,nt offer i is made is achieved. A

Yours .fai"'tlffp“,)'
: ’ N v M.'.
f&’.fm ng)

Zcmabé@k



‘.

/’“W"’IUNQI/SI : - '

o :S'"i'r__/Madam,

In onder o supplunent the leachm;, in this Vidyalaya, it has been decided to ulilise your servnces
- for lakmg a few periods in certain classesion day to day basis. In case you are willing to offer your
'S(,rv1ccs _on lhe terms and condmons mentloned bclow you are requested to start

'?-':_”0“"9/ T ,Uwa (z\te)

Iel ms & Condluons attached to (hL oller '

° . ' v ) o .\ ! B (]
S You o will o be pdld @ . RSW""[AW/&W ¢
chl .'leachm;,... /L,E/»’? .classes,”  Rs. e T T e fOT
teaching............ T e, e Classes and Rs.....cc.oeeeinl for

.4teaehmg ..... *_-—' ..... Classes on. /W/w‘y 01.97/5 o ﬂlﬁZ Mw”r/vg

) _'Apart from tcaehmg, you wxll also bc responsd)le for home ass;gnmcnt evaluatlon of answer.‘
 scripts and conduct of cxamination m the saxd subject as also such other duties as may be assngne;
by the Pr mupal The pdymenUremuuuallon indicated, ubove will be 1nclus1vc of ail the sexvnce:
“mentioned hereinbefore. . L ' ‘

- Itis: dbunddnlly made clear llml lhe (\ssu,mncut is purcly ofd'xy (o day nature.and confers no ng,hl_
vofappomlmcnl or your pldeuncnl in the cadic of tcachers. Your scrvices will be utilised oi the
: (lay o day basis depending upon lhe necd dn(I payment thcrcforc will be made aecordmgly

Ve
#

tis 1ur(hcr '1b1|ndanlly nmdc clcar llnt lhe ofler inade in lhlS leltcr shall automatlcally come'to
' _cnd afler the purpose for which’ lhe prcsent o[fer is made i is dCthVCd

Yours fé'i:_t'l‘iffu.l,ly,,' |

o
koi o T
Qi A
e L /| g
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K KENDRIYA VIDYALAYA
Noﬁ /’4//(ﬂm@ Lo OG-MAL/KV—/}I#M”-M/ /a,m/c»

A1

! e ‘ . ) . .

S gk At B

[ | fo Mw- @(A,w/u, Z Ve - 13/

Y (R R PR FY TR T T T PO W i e ST T

.....................................

-'bn/Mudam

_ ln otder to sup])iuncnl the (Ld(.hlll}__, m llns Vidyalaya, it has been dccndcd to unllse your servnce
-'_-'101 mkm[, a few pum(’ls i ccriain (,Iassu on day 1o day basis. In casc you arc willing to offer your
"scnvnccs o the terms and conditions .mentioncd bclow you are requested to start

leaching,. L. 4M'K’:§§“§é¢“m (namc of the dass and subject lo be taught) and rcpoxt to the undcxsu,m,d
pu. Q. r.Jx Rnan.(dale). :

. - - g » ,
. Terms & Conditions attached to the olter S
You  will  be l)dld ‘@ Rs......08/m.
teaching.. 77.... /r'. SR classes, Rs.
tcaching...o..... ool Cldsscs and . Rs......

- lcachmg.. U R Cll‘SSLS on .E’. W’*‘f 42975 e M Mfe:_/,

' ;Ap‘nl from tcud\mg,, you wnll dlso l)c responsible for_liome assignment, cvaluation of answcr
- scripls and condut.l ofcxannnahon in the said subjcct as also such other duties as may be assigned..

by the-Principal. The paymcnl/rémunuallon IndlC'llCd abovc will be mclusxvc ol all the ; scrv ¢
nmnuoncd hercinbefore.

RO

It is abundantly madé clear tlml the '\sw,nmcnt is purcly of day to day nalum and confcns 1o nght,.
of appointment or your pl‘tcuncnl in the cadre of teachers. Your services will be utilised on tllc}
~ day to day basis decndm;: upon (hc neced and pdymcnl therefore w:ll be made accordmgly

tis imlhcn abundantly madu clcar that the ollu lllddb in'this letter shall aulomatlcdlly comc to 'm;
end after the purpose lor wlnch the plcsuu offer is nmdc is achicved.

o : T Yours faithl]

-m’nu/r‘nlr“le‘/\L

] } FETo E],”Tbn/l(

L ) ; - Qmiaiw, ey
Jeaahask,




i&i* N URL YA v LDYALAYA

'Nu ~ 4//7‘?‘% 7:vm€, W/kv./hz./uaaw//,zoza | .&d;eﬂ e '5}6,", 2
. % T R

- 93 Mnr QMG«—/ /4 fva 13/ ; .
= /Q‘L.I@wn_, /}/z,mL 7 7&0% . '
| Sir/Madam, - _ T

| In ondcr to supplcmull the teaching i in this Vldyaldya it hdS been decided to utilise your scrvnca
or taking a few periods in certiin classcs on day to day basis. In case you are willing to offm you
. <lSL‘lVl(,CS on the terms and condmons mentioned belolv you are requested to
- S weaching, 7. '4 3 ”w“.‘.’mlabs (naine o the class and bllbjCLl 16 be tdug)l) and report to thc undelsu,n

-”_:"on Pud.. 0. 2.4’4’.?...((1’1{(,) : U . . R 3 B SRS
,'l erms & on(h(lum attachedto (hc ollu o
. . ‘ - | ' . .‘;‘ AA
(). You oo owill be - p'sz @, Rs.. 5" "/’&b /" ....... N ST {1
S eaching JZ Al B e classes, s, ""IOI
LCACIIIE e T e Classcs’ and Rs............. P UOPETIUUPRRRRRIOY S 32 o
teaching ..ot Llassm on. a// N?‘&/‘Q«cv v(a7<( e Ha AM afm

'\

;,'({1) o

. A . if:uarm ERLLE
: g _ Zemabawi ‘AIZAWL 7960
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KENDRI YA kY E')YALAYA

No, E 1] fank Time (’M,N/_,u.(;//cv Alz/zooa a//ob’?u
S /Démi ..... !4..*?%‘5&*.\..‘}..%,@..“:;4.7

R R R R R R R T N

/(uL/@ W /]/zML 7 7400{

R R R I R R R LR R R R T I T T T T ]

SifMadam,

Inorder to supplcmun the lc.mlmw in this Vidyalaya, it has been decided (o utilisc youn services
'lm mkmy a few periods in certain classes on day to day basis, In case you arc willing to offer your

oo kervices _on the terms and conditions mentioned belot you arc requested o start
T Clene Ium.z../ré...’.q/.@ /ﬁ“gé‘,?ful(ass(|1<1111u()[ the cldss and .subj(allobclmuyhl) and rcpomtlo the undcn.A'

j,()H O/..././...‘.’(f.‘.'.‘.’?.(.’....(ddtu).

e & C muh(mm attached fo lhc ullc

i

',_(\') You will be paid, @ Rsé‘f’/’/"""/ﬁW({ .....

~fot
teaching. . A, B ceernaen.Classes, Rs. e T [ol
teaching.......... Porr RO ......Classes ml(l R, T,

qo—

tcachiing..v........ TS Classcs on..‘.‘. ..................

by llw Pnnupal The pi 1ym(‘n(/x vmnnc ration mdlcn(ul dl‘r(\"(, will be m(.lu"lvc, of all thu §
e nlmnt\l herembefore,

, I( 1S .\bundan(ly mad(, c,lcm that 11\0 ussnynmu\l 18 puu,ly ol day to day nature and COllfClb no ngh
“of appointment or your plaucmcnt in the cadre of tc(luhus Your scrvices will be uuhscd on the
day (o day l.)dSlS dL])Clldll]L upon the nced and p'rymcm lhmcfon will be made accordmgly_

s fm ther ﬂbmnuldnlly made clear that the offer lll‘ld(. i tlus fetter shall dutom'lllcally comc lo ai
~cnd after the purpose f01 whl(,l\ the [)ICSLHl offer is: lnddb is achicved,

Yours _faillﬂ_inﬂy

S : s’”(m/ff‘h
. S A - HefFe q)r
v | | Sriais

' .’nmubg\\"i(:;
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KIS mg'«:-w A Y m{;‘«ﬂﬂA LAYA

o, 54//79‘41 MW//{W 4/:—/:(;&”.-0// 43,/?5/—%
- /7'0

crressssarnifi i ieie ittt nene

................................................................

1 Tor taki lll)’ afew pulo(l. in certain (.l I5CS G da> o day l)dsls ln case you are w1|hnz, to oIfcrjyour
“seivices on the lerms and conditions mentioned: beloty you arc rcquested to

e hmyﬂ/f;...o; ) T A (name olthe class and ‘,ul))cu to be tunght) and report to the lllldLlSlv;_,l 1
L uu.&/ IR, 'Wm (date), . :

CheTerms & Cumlilion‘s attached to the offer

(1 Ynu will be paiid () 5. 32, “/5'?' /5 ...... :
Lo l(lllll}’,,_/L/f.,.é.............,...;..._:, ....... cl.\ssu Rs. B D T P e 1
lLuLlH)lb T l.‘..(.‘!"sw.s .'ml l{.,.'...; ........... Trreerienereiscaninearii 10

At from lc: whing, you will Hlso be responsible {oy qum assipnment, evaluation of unbwu
seripts and conduct of examination in the said subjectas ulm such other duties as may be nsslgm,d

- by the Prncipal. The 1/fnunUrcmumm(mn mthmlul ul)o\ will be inclusive of all thc scwn,
mentioned ||L|LIII|)L|()IL‘ ‘

His abundantly made clear that the assignnient is puiely of diuy to day lmlmc und wnlus no
ol .|pp<)nmm,1|( or your placement in the cadre of lu.mhu‘ Your services witl be ullhsul‘
diay to day basis deperiding upon the need and pay mu)l theretore will be m.\dc 1ccordmg"!y

TR Siivther abundantly made LlL.ll that the offer m.nlc in llnx |LU,L[' slmll dlllOlHdllLd“y (,omc to 'm
—endadter the purpose for which-the present otler is made.is \ILIllLVL(l _ W

Yours fz‘\il:l‘j:‘(l\l,!'ly;

J'.ﬁzl'iﬁdﬁf
oA enTOTAL
Defio grag/K: V. Push
AT, ana:am;?sﬁm-
Jamehawk, MZAWL: 796

g

PR




KENDRIYA VIDYALAYA

) 1) fond Le Combrrctdowad | Ky - A2/ 8o00 — o /// 22/ @wé?‘j(?z'f f’/ z
% S

......... g "\L‘/?m/\__lan'\ﬂ_‘ 1,\/4 i . o
S 2. 0. K NG ) 3)
................. ‘..Q W&“Mé‘wwl- 7900y

SiiMadin,

‘|

i order o supplement the te: wching i this Vidyalaya, it has been decided 1o utitise your seevi
or taking afew periods in certain clagses on day Lo day lmws In case you are willing to olfcf I
services o the terms and conditions

: mentioned belov you arc requested (0 - lart’
- lv.u hing. LA @..Wﬁé‘ﬁ/\ﬁ, (name of the clagsand »n.))m Lo be taught) and report to the uudu.s:uu.d
(m..a..c? 2Ol 2eed,. (date). : :

J erms & Conditions attached to the ¢ffer

o -
o N N ' .
! o . . . PR ,-.
(1) You will he paid @ . O/ /’% /bm—-z{
S weaching T A T classey), s, "‘ .‘......for
,(c;lchin;' el T SO (.I‘s* 'S .md R, 10r

Apst from teaching, vou will also be résponsible for lnum. wssignnient, cv.nluallon of unswu

~serints and condiict of examination in the suid subjeetas also such other dutics us may be ussu,n 1

by the Principal. The jx lylnull/runu-mr.llmn indicatéd above will be lnLlllalVC of all the servic
me nlmnul hercinbetore. * .

It is abundantly made ¢ lear that the-ass ,nynn et is pmcly ol day to day nature and conlcrs N0 bij
Fappointment or your placcinent.in the cadre of teachers. Your services wili be utilised or

d 1y to day basis dépending uporni the mul and pi x)muxt (huclul > will be made accondmgly

jll 15 fnrther abundantly-made clear that the offer made i this letter shall automatici \lly LOI])C to an’
eod after the purpose for which the present ofler is miade i dchieved, W :

Yours faitlifull

C e g e



. J 5 | o ./\..n-m‘;\‘;m;, _I

NI n\l!/\ “P\; ‘!J/\'.\//‘\

r"”, ,%4,/4%‘1}6 ,,L"m»e Covhrregdual V- Hix/ Reooo—o1/ 2,{1[7,(&). me"—’{ (’/..:i-t?
;7;

Su/itadbing.

I (mlu o ‘u|)|7lum ntthe i nching in if

s Vadyabay g i has
l(u talki gt fevy periods g coerting el

been dicided o utilise your suvnc
s e o day basis,

I cane you are willing-to ollcr_

conditions anentioned beloiy you are requested to-ss

......................... s (e ol the clase s subjectto be tanght) and report to the undeisiiing
o 0/ Dl 200 ((L’.".('.'). ' l

.||\n("\ _un llu' l««m' atnd

Eorran A Conditions attached to the oller

[
::(!"‘) Yoo will he pard e Yol 50/_ /3.&?". %orQ—I
C l't.'m:hln" ..EL.A.,./& ..... e AUTUUST Clanes, RS '—__'f()l
el EE R e Clasecs and Wy, e e l(‘-;.ir'
toching. = Clae -.nvu..CL//...'QO.?‘:/C:“ﬁ 7:( e 1&1 /"nowﬂx"«y Fe&?a@/

S Apant from teaching, veu will alyg he toses ihle g

1 hame dh'\l) nmcn( cvaluation of unbwu‘_"
ok and conduet ol whyeetas alo soch other daties g muy be nssigned -5 o
by the Principad, | e it

EUOChUrCtidne i ation e ll‘.dl' d above will be inclusive of all the services -,
twentioned hereinbe fore, )

NIRRT T

Teis abundantly iade elenr tha the :r:';i“mn"r'( 1S picly

of duy o day nature.and conlus no rigl;
ul .n,mnmln.cnl or your placement'in the ¢

sudre ul lx ld.L‘l‘ N our services will be llllllb(,(l on:l‘

(l et diy basis deneinding: upon s need nd payinent therefore will be m.\dt. ‘lccol(hn]_,ly

iy hnlhu abundantly e ¢leae thiag the -nlh:r,‘w.. e in lln\ fetier slmll aulunmllcully LOlllL,(O'

crentotfer s made i5 achieved, W

e

codadter the purpose for whicly (the pr

/. #2320
(l’nncnpal‘

'7‘!'"’/“ . 5-.“1\ ”




st M,

Eodor kg s Tew peridds in centain ol (AT

i f_iv'(“;) N h.\lmml.mlly made ¢l

'-('4) ) s fuether abund; antly male

SENDRIVA VIDYALAYA

Mo, i/ /[U\;F,me (,(XJVTV{J,UJLL //(V—,41>f/)_.«pr-o//.22.30)

Hnorder o '.upplunc‘nl the (e |Llllll}’ m this Vidyalaya, i has been decided to ulllm, your, s.chl

Peardiay o day b sy case you are willing to oHc yout
conditivng mentionged l)clm\' you are r(,qu csted o sii

........................... il (niwme of the class ind subject o ln, tanght) and report to the undusxg,ncd

Do

SErViCes (m (ll"‘ u rin Luul

Forms & Conditions atached to the uller

. .
‘ S
\ . T . T ‘N W YA ‘(’?:/ -‘t"’lcf’
(%) _y\(nn will b pand e \J/ / R !
) teaching g A, 8. . TR ¢las "—’ v for
Ceiahinge o e (.,'I;::'w.. uni s o

........ .....‘.............-.............‘...,10!‘"

................ e Clvses onandl, (ov’r@,j’ 6’717 e ST ol /wuvu/' )—»f'/

7/
Cor At from teaching,

Ctencliing

Ve W |ll alsy be re RISIRIEE

e Tor home assiy nment, evi \luulmn of unsw
seriols and condiey Ol ey num mnn i the <aiil

mbyectas abso sach other dutics as muy be asy iijsnce

ation fnedicated above will be mulu‘wu of all the -scrvi.cc_

A

ey the Principal, ‘e |)|,m'n!/runlnlu
nuul.l.()m,(Ilu.nuulmlmc.

a

cavthat the assipnment is puarcly of day to d
your placement in the cindre of teacls {1‘
depending upun e need and Pavnent ll\u

ay nalure and conlus n
Your services will be utilised-¢
clore will be miide .lcwulm[,ly

dl appointment or
iy o day hasis

(,|'...lr it e oflfer my; -'l" m th

s letter shall mllonmlncally (,omc. lo an’
end after the purpase Tor \\lll(h the present ofle

SRR \(lL is achicved. W

Yoml'vs fuilhlf'l:illy
» R P,
’/O ’3 a M/

(l’nnupnlf:
-rm/r’m"w‘nm‘

Fofio gﬁqqy/\!(.){.

AAETE, BRF

“nmabawl AIZAWL




iii*jl\liﬂ.}l!” VDY AL J/\\’/\

F#//'JOMW @mfmdu.n!l/'@ /sz/}oaa 01/4‘?0/(5/ 03. 4200/

’ ¢
SISV HIRHTITH ' : ) . - .

.
I

Inorderto ‘upplunull the te: u.hm;' in llnx Vidyalaya, it has been deeided to utilise your %rvncm

Ao taking a few periods in cerain classes on ; by o diy basis, I case you are willing 1o offeyaut
services: on the (um- and ¢onditions mentioned beloiv you are requested lo-',
Aeaching. 2. 74 ﬁ T, St (name of llu. class and s uh;cu o be tanght) and report to the undusr

Coin@ G d.220 ] (date).
,'.]._c”““ S Conditions attached to the olfer

. " i..
L R 80/ pern perded '

........................ L RN RN

l;,- .

() You \'.'i\l hc patd 1

...................... '....".........(I:l\-;c‘s

setny

Apitt from teaching, you will alho be TEUNE IM\, dor lmlm.

assigimment, evaluation ofnnswcn
seripts and conduetof exanination in the il subject oy

salso such other dutics as iy be us.sq,nu.l,

by the Principal. The payaent/reniuncraiion indicated above wnll be inclusive of all e services
meationed hercinbelore, |

I0is abundantly made clear that (lu, a: mymu' neis pmcl) ol o 1y to day nature
ol .\|)|)m||lanl or your placément in the ¢ u!n ofeac Inu‘ Your

iy 1o day basis depending upon the mul uul payment ficte lose

und confers. no np
services will be utitised o
will be made 1ccordn‘1gl_.y

IUis farther :lbund:mlly mude clear \_lml theotermade iIiA\.l,liS fetier shall

automatically comy
N ., . . . . . ,|'4‘ . .
end after the purpose Tor which the presentotler s made is achicved,

.

o 03, 4 x#r

' : (l’nnuim

: v i1 /PRINCIPA

S 'v ' ' . Fofao gsTw/ICV. Pushpak

| g 3rrnzm', S HESITE S 70601-7- :
Tamabawk, AIZAWL 7900!/




¢

'  Mo, . 41/\/\V-—A\—,z./ﬁoo|~—oz____/ QUC/\ : . ~el,
'”l“'

3y s abundantly inade of

RIS "i).i?‘;l YA VIDYALAYA

L

..................................
..........................

...............................................

warlivindinn,

I order w supplement ihe (o achings in this \’uI,.sl i, if I».v been decidéd to utjlise ymn suwcch

;}im Laking, o few periods in certain ol th Wl euse you are willing o offer your

services: _on the terms god, conditions o LI\IH!II((' beluty you are requested o star
A0 2l Svbee s

Seaching, N EPA: ﬂ

............... Handc ol the clhs il sul))cu to be g i) .md u.puu to the undumuu.

ﬁ (»||,V“}{?}€01 ..... (date), ‘

B AT R TT I Clagnditions attielied 1o the alfer

(“l) Y ou : \-xi(ll) hc._ paridd 1) S LS Sb/" QI)C] /)e L’Q.:. ) fOl'
- teiching,, .L*k’c.{&.. l:

e G diny diry biiy

R Y PP s Classes and ;(. Ty lor
fuin: lnny T e Clisses oo, add NI W e faﬂcv‘
ot Sty foy o
2y Apat fron teaching, you will also be res roeih

te for home twp nment, (.V.Illhl(lon 0[ (\I\n
aridd suhjeet as s sucly other duties ag ny bL. ussmn
ation indicated above will be inclusive of all lllb ¢

serrpls and conduet nl CxAntation in the -

Ty the Principal, e . wm{nl/runuml
muntioned hereinbetore,

A

ik Uit l|IL ARSI iy pmcl
v ulappointiment or yutir pl.u.um.nl i the

Cdiy o day basis depending.

ol day o day nature and confers noright’
ciadie ol e ichers, Your services wili be: ulilised on lhu‘
upon the need sd Payment therelfore will be made lu,ondm.g,ly. ‘

D) s Paether abund: mlly N uﬁ clear lh i the ot wde in this Ju

tershall umumulxcully comc‘ lo il
cid alter the purpose for w lmll the, present oller is e i is achieved, i

- re”




' | - ' .l / q | An(:/c\mc I L

: KENDRIVA YIDYALAYA |
. o - S o
l'uf /[1/ v -_A-m./p_c)OI — o2 //‘7 N ~Ael. ,l\f*
1 Ajcl)kcbtx/\ _&ﬁbqf\,lg.(-v ‘ .

........................................

&_‘ o

/.

Olrm,wwl Haw A—n—M«L

0 . ‘
-."n,r/f\{l:ulznn, o . )

o order to :.uppluw " theetesiching o ihis \f tdyahaya, 1o been decided o utilise your suvnccsg -
Clor 1 g o few periods incersin chsaes et diny e diy basis, In case youw arc willing to offer your’ ,
.uxu en p,,, the (Crms and U,,mmun. n'ullmnul lulu)\\' you awer requested (o Start

..... Domif L M asea - Class (e ol (ln' clhss and subject to b might) and re

un}....\\.&‘i.n;' ......... L(date).

portto the undersigned -

Teris & Conditions attached (o the UUUI’

R
-~ Il .
S , B oK ,\«_Q
Loy You wl“q he RN W S K(—‘\’ A-(()
. \ .
' ln:;u:hiny,.,....’.‘.‘.“.‘.‘.‘?"[r,.,LL-.‘V)'.\Afﬁ.; .......... t.l:\.u' l" ERTEYEY I
Cenching., T T e v Classes amd Ry

—
........ tes e

teaching —..

................ Classes on, ey llW""V\:W“ZS , ('Q‘*\*d/i g Mal ' . g
\//“p.nl From teiching, you will .:I.u be tesponable f hnnu, ,Mn

sertpls and ¢ (mdw Lolexamin: 1l|nn 1 the
by the Principad. The P
maentioned hercinhetore,

nment, evaluation o[ anmcx
ot ~qu.n-‘.\l'uum!m(hcn duties as nuy be ussnynu] '
m/reorunecatiin i Hemed abave will be inclusive of all the services

A

M Cis abundantly niade clear tha the assipnmein iy prrcly of day to d 1y n(\lmc untl confers no right -
ol .'|>;>umlmcnt or your placeme

ntin the candie of leachers, Ynur services will be utilised on tlie.’
e duy o day basis depending upan llu. need sl payment lhu\ fore will be made ; accordingly, -

XIRE

G s iether abimdantly made clear that e otter made in thisdetter shal) awtomatically come (o i
H ’ ' . . . B . . . ) l"'
cod alter the pupose for which the present oller is made is achieved, " '

\ mns f.nlhhll\y. v

Oy “

':’rnrz m, ”ﬂ""ﬂ-v |
lbm-uc\m AIAWL- 7J00\}



yml;jﬁ..9..L.C\..sf:.-.~..~.;...~.5.?..‘.k@..‘.’.. Y
(\J{ ..... C)‘\ Yoeens ’\\k\()‘ .31\.’.\..’..9.:“.’ .. f
. ;
..... ( ).%.'-.i'-.'!.-;jf.ss.!.. SrNe /B Graa Ple.. o
e Siv'r/M:ulun:, ' |
P ’ _ ’ !

on. 4

-

o £y e 2o/ DR

| “for taking a few periods in ccrhnn classes on day lolddy basis. In casc you are wxllmg to offer yo
- services on the terms and conditions mecntioned below you are requested to. stai
tcaching...... l....”.‘...”..\.’.‘..‘..‘.:.‘.‘..) class (name of thé class and subject to be taught) and report to the undcrsugncd' !
b2 g (date). l

Terms & Conditions attached to the offer:

~You wil} ~be  paid - l@ l{ / ((,5.\..;’.‘.’{...)\)...f......... folr_:_"

" Apart from teaching, you will also bc rc'spons‘ibl for home. a&s:g,mnc.nl Clele(lOn of answer

" by the Principal. The paynu.n!/rcnmncmtnon md:ca(cd above wnll be inclusive of all thc scwwcs"'

A T Annexure. IM

KL NDRIYA VIDYALAYA /}/? AN | f» o

livorder to suppluncnl the teaching in this Vidyalaya, it has been decided to uhhsc your scrv:cc

lCilChin{,“.{.':(L.“."‘;\.'}.‘;\af\"-") ..‘.....'..........chsscs, Rs. ;fof

Leashing....ooooeivininn. ....,....‘...........,Clasecs—and l(s .. e for‘ ‘

teachingmss s, Glasses on..o: AL ‘«J»"/’ W “§ (Ma’S ‘jl J o 02”v/ e
g b

-y x

scripts and conduct of examination in the said subject as also such other dutics as may be assigned

mcnlnoncd hucmbc[orc

Itis abundantly made ulcar that the 'mugnmcnt is purcly ofdny lo day mluxc and confers no ngh!
ol appointment or your placement in the cadre of téachers: Your services will be utilised on: llu,
day to day basis dcpcndm;, upor (hc need and paymcnl thcrclorc will be made accordmgly

|
.

itis further abundantly made clear that the ol'('cr made in (h.i.s;lcucr shall automatically come lo ‘an; f
end after the purpose for which the peesent offer is inade is achieved. - :

e ‘ _ Yours fmlhlully,

/(l’lmupal)
g1 NPINFIPAL,
A afh o griomK Y Pnr.m.

g ' ' ER : Qi www?')ﬂ
: & : Zomahaws /\.IL._n{V_I,JQl]ﬂl
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KENDRIYA VIDYALAYA i
Nu A /V\ N \‘9/"3 o c»‘;z.../,.. L ; - | Mn?o'*wﬁ)’oo,
M/v& /\ NQ,RM\—Q/ Dw.,lg N

LR veres IR R R SRR R PPN

Rv 1@ valb

or taking a few pulods n certain classcs on day o d'ly bam ln casc you arc WIIlmg to offcr your.

~oservices on the terms and conditions mentioned below you are requested (o start
'. '.lcadung...[?.ef‘.‘.-:?.’.’ .......... ' :
Con, m.r.I.U,....):Q.(.’I...(Llal

; fl‘cnns& Conditions attached (o the offer

P o . . A c/vwd)"
(1) You will bL paid @ Rs. 50/ CE"’ 6 CJ 0% )PC v for"

‘ n.---..“..'.

vy _ .
teaching... [ AWV T & ................... classes, Rs. forv
Cleaehingsm.

TR oo Class 8- and—R i e g s
‘L*‘W%ww.,w,m,.....,.,.’..Uusscson..ﬁ..u VMZ{M“] WJ” ‘% 'MI" 20 ~ '0 )‘00’

................

(7 ~ Aparl from tcm,hmg. you will also bc responsible for home assignment, cvaluation of '\nswu‘
ser spls .md wnduu ol examination in the mnd subju.l as ilso sm,h olhcr (lulm as may be ussn;,n'

y

“mentioned I)uunl)cl(n

N ‘3)  Itis al)undan(ly made clear that the assignment is purcly ofddy (o day nature and confers no. ng,hl..
\/ ol appointment or your placement in the cadre of tcachers. Your services will be utilised on lhc, .
day to day basis dcpcndmz, upon lhc need and pdymcnt therefore will be made accordingly.

','(?1.) 145 further abumhnlly made clear that llu, ollcr m’xd(, in this lelter shall automatically come lo an
“end alter the purpose For which the present o(fcr Is m: wde is achicved. '

-

oyrs fuilhfu'lly",

7

//C}' / /0/

\N
——— Q =L

/ Pyi cn al
B oA | )
| ¥ .‘:Ix-,. 1*-»wv g ‘a.\*_rh"'
; ! ' qavrim, e

emabadi M zl\ ’Vl '|'-\

L




22 i

Anucxuie I ()

KEND }L‘-ﬁ;:?;f’_%{iA VDA LAYA : o
f Q//Ku 4/2// 200/ -0 ,_/)3/4; vy ool - /u/o/

v eiseaesiesissatearatseuireatettetsessaeteiionersstassbiebsny

Sir/Madaus,

In order to supplement the teaching in this Vidyalaya, it has been decided to utilise your chwccs :
k - Jor {aking a fow periods in certain classes on day (o day basis. In case you are willing to offer yom'
'?',-,suv;(,ps on the ferms and condxl:ons mentioned below - you are requested to. start .
Ceaching.. At 2. class (hame of tho class and subject to be tdll{,hl) and report to the undcmgmd

--_‘_ong;./...(.f/a/ ...... ...(date).

A

Terms & Conditiony attached to the offer

() You o will | be | paid @ Rsﬂ/e(pé?m?)d*‘//” v"i'"\')"r“_.'.._-.w'.ﬂ
- teaching...... Todo Vo classc Rs eevrieeeieiinfor
tcaching. ..., FUTTT Classes and RS oo ieeipenns i " fo

fvlmclnn ............ T C MSSLS oll.. (Z/[L WT’YK/'W /697/‘. 0 MM ef. s

. (2)  Apact from tmdunb, you will also be res sonsible for home assignment, evaluation of anw
~scripts and conduct of examination in the said subject as also such other duties as may be assign
by the Principal. The payment/remuneration indicazd above will bc mcluslvc of all the st

L nu,ntmucd hereinbefore.

'_ "(‘3)' fLis .\hund.mtly made clear that th( assipnment is puicly of day to day n’ltuxc and’ confors no nphti 3
1 ofappointment or your p]au ment in the cadre of {cachers. Your scrvices will be utilised on llu,,
day to day basis depending upon th(, need and payment thcrciom w1ll be made acc,ordm{,ly

i:f-"ff(flv) » _'H is further .1bundmtly made clear that the offer made in Llns l(,ucx ghall ﬂutonmmally comu to an,
" end after the purpose 101 which the: plcsull offer is m'xdc is aclucvcd ’ R

Yours faithfu-lvlyi,ﬁ“ '

fcﬁwm/»m i

¥ o Fma gnwK‘ :




Annexure I T

o KENDRIYA VIDYA LAYA
- " No 6 4 /V\ - /\1/ A / oo ' M—arﬂ ?fqb‘*()t

/j v Bh Mo, Vo G ttene

Sir/Madam,

In Oldu‘ to supplunuu the teaching in this Vidyalaya, it has been decided to utilisc your servi
Ior taking a few. periods in certain classes on day to day basis: In casc you are willing to offer yot
- scrvices !1 the terms and conditions mentioned below you are requested to: start
lcachmgj o .class (nane ofthc class and subject to be taught) and report to the uudmsngncd

twclnn{, .............. - ;-:';...'...C‘ldsstson....@k&k....\«%%md L*«‘a/ﬂ \'\(1)14) CL’L[‘!’J/}/

(2)  Apart from teac Inn;}, you will also be responsible for honm assu;,nmunl cvaluation o[answcx
" seripts and conduct of examination in lhc said subject as also such other dutics as may be assigned-

by the: I’nnupal The paymull/nunummlmn indicated above w1ll be inclusive of all the suwccs -
mentioned hereinbelore, ' '

e P

f (3) Itis abunddnlly made clear that the assignment is pmcly of day to day nature and confcxs 1o: n;,_l"l
- ol appointment or your placcment in the cadre of teachers. Your scrvices will be utilised o1t the
_day to day basis depending upon thc need and paymcnl thcrc(orc will be made accordingly:: .

(4) - Itis fur lhu abun(hnlly made clear llml the offer made in llns letter shall automallcally come to an.
. end a[lur the purpose lol which lht present OHLI' 1s madc i is dclncvcd



dn KENDRIYA VIDYALAYA
"'N(). ( /1/1/\\/ I\!J/Jnl»l“(\)/f)7 7_\6),
lo. Mﬂa A‘x‘ € \C«/wv :DM,Q e

---------- serean

LO / K\,....F(.ymggﬁz\‘f I
.PW#Q erv[& ) ,..ﬁl:%l (,vz)ww\) Flovv | | “

' Sir/Mm,lnm, '

’ : '
J

Inorderto .supplcmcnl the teaching in this Vidyalaya, it has l)u:n decided to utilise: your serviet
for lakmb a few periods in certain classes on d'l)’ to day basis. In case you are willing to offer yom
-services (Sm the terms and coniditions mentioned below you are requested to. star

lcachmg,.... .X‘”kynty\(» .class (mmc oflhc class and subject to be- taught) and report to the undermgncd;"
on A&l Cl (datc%

.

Iﬁ .
Ve -

e
B

Terms & Conditions attached to the offer”

‘.’.':(1) You o will be paid @ Rs. bf)/(r‘H"‘?/d\\L"

teaching..... p.v.\.um.cm.\fx)...‘ .......classcs, ‘R
. . R J '
teaching.............. e el Classes and RS S i e, for-

(cuclnn;,..,.......,m....-....CIasscs on...cuu L\":]A\SZN} (’QMJ( V{)ib 3 0/“ 2002

(2)  Apart from lc.ulnnb, you w:ll also l)(, IL||)Ollbll)|L for home assignment, cvalualion of answer
scripts and conduct ofcxanmmlion in the said subject as edso such other dutics as may be aqsx[,ncd

by the Principal. The paymcnt/rcmuncmuon mdlcalcd above will be mcluswc ofall the scmccs
nicttioned hercinbefore,  © : !

'
I.
H

(3) Itis abunddnlly made cledrthat the asw,nmcnt is purcly ofday lo day naturc atid confcrs no rlglll
ol appointment or your placcment in the cadre of teachers. Your scrvices will be utilised on Al
_day lo day basis dcpcndlng upon lh'c nced and paymcn_( lhcrc[orc will be made accordingly. . ;.,

(4)  1tis further abundantly made clear that thc oll”cr made in this lcllcr shall automatically come to an -
end after the purpose for wlnch the present offer is m.ldc is achlcvcd

You 1i(h[‘u|l:)_/,‘}1;:'




m T —

o

Sir/Mudum, , z

Inorder to supplement the te: tiching in llns Vidyalaya, it has been decided to utilise your scrvnces
- for taking a lew periods in certain classes on day to day b.ms; [n case you are w1llmg, to offer yqur
“servicesyon the terms and conditions mentioned below you are requested to. starl

- teaching Ximmaiy v class (name oflhc class and subjccl to be taught) and report to the undcrsu,m,
: : (01}] ....C.)S % .{D \men (d(\l(;)

Terms & Conditions attached (o the offer

(1) You WIlCi be paid @ ng—é/” ]Q7 for
co tcaching. P RV oreon NPT classcs, Rs.~ S PRORSRRRPRRN U] ot
tcaching=2...........0. .. T T e reeteneenees Classes and Rs.i-.:

..... DRy Ty PP YO f()r
teaching,.......... i Classes on...., ol L ‘!?:.‘""V*d« A“"*}/‘ L § 2 QT‘”{,‘%T

(2)  Apart from tcac hmg,, you will also be l(.ﬂp()ll‘;lbl(, for homc assignment, cvaluatlon of answcn
: scripts and conduct ol cxamination in the said subject as dlso such other dutics as may be assigned

. o
A . by the Principal. The pdymuu/xumnncralmn 1nd1c1lod above will'be inclusive of all the services R |
PR mentioned hercinbelore, : ' !

- (3) s dbunddmly made clear ghat the assignment is purcly of day lo day nature and confers no m,ht
- ol appointment or your placement in the cadre of teachers. Your scrvices will be utilised on th
' day to day basis depending upon thc nced and pdymcnl lhcxc[ou, will be made accordmgly

(4 1Uis further abundintly made clear that th offer nmdc, in this letler shall dulomancully come 10 u
. cendafter the purposc Iul which the present offer is made'is u(,ln(,vcd




"o ki o few periods in certain (HTHY

S tchm Lo AN clags (i une ul lhu class and sul)Ju.l (0 be taught) and report to the undu";._t,;
o on \'b \’2 4R, : R g

a (2) Apart from (eac hinf you will al

| () Wi ahondantly made clear Iln- il

. E »‘-(,‘) ) It 15 futher .|Innnl,u|tly m.ul«. cle ﬁb(h:’l}mllu lII.|(|L in this fette

i
L.
_..

. N Nm’ﬂ’/\ VHWALAYA
5 /I/\/\vgo\u e u-;—«b/,%l/ /:/

k) Lrso Archoma. ()u,h(u/

w/o Sk Rl Baneley.

o H Nl /3. ..Cﬂ.’.o,f.&.\m.Qﬁ-..».
@ﬂ‘ /]( rg,Cg’,,C\j’ .

Sin‘/Mfulumﬁ, . i

In oulu to supplcmunl the lu.uhm;r i this Vidyalaya, it Ims been decided to utilise your scrwccs

e o day o day Dagia, In cane you aire willing to affer y‘uu
services [\7 lhc lum. it conditions mentioned below: you are requested (o s i

dlL)

Terms & Conditions attached 1o the glfer

. . i ..

e SR EB 0., ' N
(‘) ')’UH ; ‘v'“P ll“ l'”i" <l lil;“.u':‘nynbl_:l‘}!'/u_:.:b‘t‘uh ,. tnnollyl\;n [N ENRRERRRIIY] ) 4“”‘ b
e, .ﬂ'\%%&’....%.,..”r‘—z lwien, N TSI g lar
e hbopn by, e oo U gie s ol lw..,r—-m-. e O

IHHIIHI)' ........ LLEEr TP (HIl‘l'»t'll)ll....(.:'.‘rg‘&....lﬁqw}""\o A\ A (/‘(/ M@rtf/ 0‘2'—"*

,() be uspf)n sible for home assig
seripls and conduct of examination | in the sirid ‘»ll[)ju,l s afso ¢

by the Principal. The p.lymunl/lununud(mn md;w(ul .1bovc
mentioned hereinbefore,

ynent, evaluation of dnswcrf
such othei dutics as may be asmbncd,’-
w1ll be inclusive of all the services

: )
h :

AHNCHL [y puwly nl Uny m (Iny
ntoe your plucement in the endis of feachers, v
divy 10 diy hitis de pending upon thy uccd i iy

ttaee mid conlorm no nl; b
ot neevieen will bo wiilned on lhu ;
'uwnl therefore will be mndo n(undm; l_y

ol nmnnnmw

¢ shall uu(nnmllu.\lly come lo m

end allLr the puipose lm wii I\ tolleris m.ulc, 1s uchicved.
P ey
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: Kulikawn , Aizawl
Advocate o &R (0389) 325803
R Date : 28-10 -2002

- NewDelhi-110016. -

~ -perperiod with efféct from the monthoof july 2000 and the said engagement was continued uptothe

~ period on conditions interalia that the alléged offer made shall be automatically ended afier the pur< :_ -
- poses for which the alleged offer is made isachieved. - -

To

. The Secretary tothe Go'vemmentﬁo_f India,
Ministry of Human Resource Development
(Education Wing for Kendriya Vidylaya Sangthan )
New Delhi . : R
2. The Commissioner, Kendriya Vidylaya Sangthan,
18, Institutional Area , Shaheed Jeet SinghMarg,

3. The Assistant Corffmissioner , Kendriya Vidyiaya Sangthan,
Hospital Road, Silcha.r,'-Assam Lo -
4. The Principal , Kendriya Vidylaya Sangthan , -

Pushpak , Zemabawk , Aizaw] :
" SRR Notice Receivers .

Noticé under Sectidn 80 CPCis éewed on behaf of Smt, Afchana Dubey MA. BEd.
C/oMrs. Rotuaki, H.No.1/31, Kuli kawn, Aizawl 47960(25 . :

Sirs ,

Under instructions from my’aforesaid client, I serve this legal hotice for the following ¥
grounds : A o : ‘
1. That my aforesaid client was"r,etai ried by the Notice Receiver No. 4 on the instructions.o

the Notice Receivers No. 1 to 3 as part time teachet in his said School with anemoluments of Rs. 50
period 30th April 2002 without any break orwhotsoever .
2. That due to her incommunicable circirmstanges , she was compelled to execute series of -

unilateral undertaking with the Notice Receiver No. 4 and'thereafier she was provided witli an
alleged engagement letter (work permit ) to work as teacher on day to day basis @Rs. 50/ per .

3. Thatinthe month é)f April 2002-an interview for thc py_rpdscs of selecting some more per tim¢ . ek
teachers in the said School was conducted: At that time my said client Archona Dubey , MA .B.Ed. e !;



appeared‘sdthat she could continue to work as part time teacher . But to her utter

“surprise, she hasbeen informed by the Notice Receiver No. 4 that he has received an instruc- -

tions from his higher authorities that no part time teacher who were earlier engaged be selected -
afresh as parttime teachers in the Kendriya Vidyalya Sangathan onthe ground of accruing

their rights to claim the postin the Kendriya Vidyalya Sangathan for their continious engagement : -

- . Asa resultof which some non - B,Ed and non qualified teachers were engaged as part timé -

teachers in the Kendriya Vidyalya Sangathan under the notice Receiver No. 4 without giving

further chance of engagement of my'said clientas parttime teacher .

4, That it may be mentioned that the idea of establishing the Kendriya Vidyalya
Sangathana through out India was to give best Education to the students and as such persons ¢
having best academic records with the degree inB.Ed. to,bp selected as teachersin the Kendriya
Vidyalya Sangathan . But the way for fear of claiming regularappointinentin the Kendriya
Vidyalya Sangathan my client was left atturch and not selected to work as parttime teacherwhen .
some non- qualified and non B.Ed. persons have been engaged as part time teachers in order to.
deprive her to getevenparttimejob. . . | . .
5. That counting from her first éngagemént as part time teacher which is from 4th July 2000
to 30th April 2002 , she had been engaged continiously without any break as part time teacher -
and therefore itis presumed that all the Notice Receivéfs are in need of regular person to work as
full time teacher in the Kendriya Vidyalya Sangathan at Zeméabawk even the engagement letter
speaks interalia that no tight would'be accrued to claim regular appointmentin the Kendriya
Vidyalya Sangathan. That apart all the Notice Receivets- being the instrumentally of the State , o
You have no right to exploit my clientin tfie given situation when actually you need regular teachers -
in the Kendriya Vidyalya Sangathan . - o '
*For your perusal Photocopies of the first and the last appointment
letters dated 4th July 2000 and 30th April 2002 respectively lare annexed hereto

Inthe said circmnsuinces ,-this'notjé;_e is served upon all of you to give regular - -

appointment to my said client in the Kendriya Vidyalya Sangathan at Zemabawk otherwise .
- Instructions on me to file appropriate 7p11)céedi_ ng in the Court of competent jurisdiction for which -
you would be responsible for coStatlg;cnln[)é;1Satibgi which also please note . ‘

Yours faithfully

P vy /,, 3
(MM ALL) [ [0
‘ Advocate
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Date on which the copy

Date of making over the

the copy. g:‘:e::?:t?;u':;’ﬂz':% requlslt:orl:’a.mpa and was nfd: Afor d:!f"f.’y‘ copy to the applicant.
stamps and folios. * ' _
414102 | 8141032 | ®lulon A4 102 | AL4)06DY
IN THE GAUHATI HIGH COURT
(THE HIGH COURT OF ASSAM NAGALAND MEGHALAYA MANIPUR
| TRIPURA MIZORAM & ARUNACHAL PRADESH)
W.P. (C) NO, 115372003,
Smti Archana Dubey, L
W/o sri R.K.,Pandey,
resident of Village Kulikawan, —
N,No,1/31 Ground Floor,
P.0O.Kulikawn, P,S.Kulikawn, .
Digtrict -Aizawl. : -
- .sesPetitioner,
~-Vs- : '
1., The Union of India,
2, The Secretary to the SGovt of India, -
Ministry of Human Resource
R4 Development (Education Wing for
Kendriya Vidyalaya Sangathan),
New Delhi. ‘ | :

3. The Commisgsioner, i<endriya Vidyalaya,
\ Sangathan, 18, Institutional Area,
Shaheed Jeet Singh Marg,
New Delhi 110016,

4, The Asgsistant Commissioner.
Kendriya Vidyalaya SangatHan,
Hospital Road,Silchar,Agsam.

\AHinQJh

Contdeee2e

Assistany Director Incharge T T e
Br. Sinell Industries Seirvice insiinga
dizawl, Mizoruams,
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Date of application for e Date of delivery of the Date on which the copy Date of making over the
the copy. Date fixed for notifylng requisits stamps and was ready for delivery. copy to the applicant.
the requisite number of k folios, -
stamps and folios, o . e
2.

S The Principal, endriya Vidyal aya,
Sangathan Pushpak.Zemabawk.Aizawl.

««eRespondents,

PRESENT,
THE HON‘ BLE ‘MR JUSTICE AH SAIKIA

FOR THE PETITIONBR s Mr.D.C.Kath Hazarika.

Miss S, B,Bhoudhury,
Mr.K Alio v
Migg J Paul.(Advs). )

FOR THE RESPONDENTS $ C.G.8.C,.

4.4,2003 ' ORDER '

Sy Sy

Heard Mr,D,c,Kath Hazarika.'leerhed counsel
for the petitioner and Mr.C.Choudhury. iearned Sr;
CGSC who appe ars and’ acceptsg notice on behalf of

respondent Nos 1 and 2. stens be" taken to serve notice

& upon respondent Nos 3 to 5 by registered post with
A/D or by ordinary process during the course of the
.day.

Let a notice issue calling upon the respondents ,
to show cause as to why a rule should not be 1issued
as prayed for, and or whiy such further or other orders .
should}not_be passed as to this court may deem fit and
IRt oy T -

jado

Assisignrirector Incharge

Jer, Snmll Tndustries Service [nstiisnd¥

A;.«.,ﬂt 1, i fe U0 b
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atE Date of delivery of the Date on which the copy Date of making over the
oate ofthap;::gcatlon for Date fixed for notifying requisite stamps and was ready for Qe}lvery. copy to the applicant.
8 copy. the requisite number of folids. - - .
stamps and folios. L
.3,. : [ . _v‘;e.'- "
! f‘li\ﬁj"-"‘ A

Notice is‘made-r.e"ﬁixrnable ,wirtﬁ‘ima-th:e'e weeks,

Ti11 the returnable date, in the interim, the
pefitioner may be allowed to continue in her present

service if the said post has not already '_b_e.en £111ed

up by regular appointee,

Transmit the record of the case t6 Alzawl

Bench . forthwith,

Sd/=AH SAIKIA
JUDGE

CERVIFIZD O I VRUE aon

' covasenn o - pen B O

§ A ;
S e S
Roghstorsd Mo, of Petitfon......., ...?%25 Superinte ) (&Pﬁl Sociing f
Photosi ste by/Type by...., Il ,0 2 ovees . @evhati ‘.ﬂﬂ M | I;
::ad b’zdb ....c»p%b%“ 4 QQWUB %, aat L |
mpg- 2% oo W \w'“"n_* | ) . - e
¢ p>°07 | 1

" Hebed

Assistant Director Inchirge
Br. Small Indusiries Service Insiiida
Aizawl, Mizoram,
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N 'fﬂn. cmﬁﬁw’z HIGH COURT

K (HIGH COURD OF ASSANS NAGALAID: MIGHALAYAS MANIPUR:
o _ TRIPURAS MIZORAM & ARUNACHAL PRADESH) Kt

\\ §at Archana Dubey Feutioner

;} % - Vg -

mu.on of India & Ors. ¢ Raspondents

PRESE N T
TH&. aen'm HR va‘rm B.K. A
Ffor the pétitioner & 'urm.c.xatu Hazarika
- Miss S.B. J
: 'AM.K.AIL
' HMiss Jo?ﬂﬂl
For the respondéents ¢ ‘ﬁt._ﬁ.i(,.m,)uad‘r‘ _
314342004 a&m

~ The mtter has heen taken up upon waking
& mention of the sam by ‘the leamed eounsal for the
| raspoadmta. '

Heard the leamad eonnsol tor tha peti.tlo—

AR vy oo Y

ner and also heard the Leamad counsel ror the res-
pondents. '

Referring to the avementa made in the
affidavit in oppositmn. tha learned aounsel for the
respondanta sa!mlts that the peti.ti.onar haa urongly
i.nitx.ated the writ pnomdmg by mvoking the url.t
Jurisdi.ctmn of thlz Court andar m:.cla 226 or. the
COnstitauon of Indi.a. fmstead ot pretcrrmg an
application 'U/3 19~ o:t ths mlni.stmtive ‘Iribanal
Act, 1985, he sulimits thet the petitioner being a
teacher of the Kendriya Vldyalaya Sangathan (K.V 8),
she ought to have appmachad thﬂ 'I‘ribunal for

redressal of her zriwanca u’ any.

Superis cendent iy, The learned counSel for the peti.ti.oner .

Go i‘*“ Righ Cdlirt, does not dispute the iactua of the Tribnmal.bemg ’
2awl Bench ‘ R
tt;e Court of firat instance.

iZ Hﬂ\‘l"f—u& : ' ;
Qﬁyﬂo% o Contds o2/~

Assis o '  Fd

(4 s el .

1. Small 1{,61“”,1‘; ‘g,; r,:’/iﬁa/we
Aizawl, A e

1izorum,
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¢ 'J | _ Considering the above subaissions and 5)(
also having rggard to’ the nofitication dhted ,
17.12.98 by which the K.V.5. has been brought under
the exclusive jurisdiction of the=€antralgagminls-'
trative Tribunal and having regard o the provisions
of saction 19 of the Aduinlstrative Tribunal Act,
1985, this writ petition is Aot maintainable. The
law on the point ﬁﬁs baen settiﬂd?b} the A?é§f¢ourt

~ 1n the case of L.Chandra'Kumartht Uniad'o; India
as reported in 1977 (1) GLT (301'1 iﬁ which the
Apex Court has held that the Central Aduinistrative
Tribunal shall*ébﬁtinua~toihe the Court of first
instance befora invoking the writ Jurisdiction,

In,viaﬁ\ot'tha abgve, this writ petition

is dismissed dbeing net‘maintaing?lﬁ. &owevor.Ait
will be open for patitionqr to approach the Central
édministratrve Tribunal towards redrasaél of her |
grievance, if any. Needlesg to say that tha Tfihunal
shall consider the q§estien.ot‘delay taking into '
aécount the.faqgithat the petitioner was pursuing
her remedy before this Court.

The'writ éet&tlon is dismissed subject
S to the above observations. | |
sS4/~
B.K. SHARMA
Memo No.W.P(C)146/2003/1 : Dated Alzawl, the 15 April, 2004.

Copy forwarded for favour of information and further necesgsary action
within a fixed time to 3= ‘

1e The Union of Indiae.

2. The Secretary to the Govt. of India, Ministry of Human Resource
Development(iducation Wing for KVS), New Delhi.

3. The Commissioner, K.V.S., 18, Institutional Aréa, Shaheed Jaet
Singh Karg., New Delhi = 110 016. T

4. The Asatt, Commissioner, K.V.S., Hospjital Road,Silchar, Assam.

" Abregleat

| av&lgﬂ;k%’
Assistarst_ irector Incharge

Br. Sy ustries Seryi
majl I{iazazfzes Service Instinge
Aizewl, bizorasm,

‘ Contd. . '03/"'
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S

.Lhe Princlpal, K.V.m Pushpak. /.emahawk. M.zawl.

&nt. Archana mbey. Wfo Sri R.&Pmdoy. Kulixawn.

doNOo 1/51 Ground Floor’ Aizaﬁlo

By Order of the High Court.

‘ IMIA )
ws"f. Rmxsrm(.r)

\AH%M

(TN

Br. Smatl Industries Serwcc Inmw
dizawl, Mtzoram.

GAUHATI HIGH COURT
HALZAUL PERMANEN:

- BENCH . 33 ALZAWL.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
'i , GUWAHATI BENCH - GUWAHATI

0.A No.146 of 2004 >

B
3\

O\
X
i
§§
o

Smti Archana Dubey
Applicant

}; -VERS U S-

i : The Union of India & ors
Respondents

..AND..

IN THE MATTER OF:

Written Statement filed by the

Respondents No.2, 3 & 4.

AND
IN THE MATTER OF:

T‘ The Assistant Commissioner,

\é o Kendriya Vidyalaya_Sangathan,
Resgional Office, Hospital Road,
1 Silchar - 788001, Assam.

The humble Written Statement on
behalf of the Respondents are as

follows:

I, Dr E. Prabhakar, the Assistant Commissioner,
| Kendriyva  Vidyalaya Sangathan; Regional Office,
’; Silchar, do hereby solemnly affirm and file the
;f written statement on behalf of Respondents No.l, 2

. and 4 as under:-

/ﬁ/é)//of’



1). That the respondent having been served with
a copy of the Original Application and on being
supplied with comments from the Head-quarters this

reply has been submitted herewith.

2). That the deponent states that the
allegations / averments which are not borne out of
records are denied and not admitted. Any
allegations / averments which are not specifically

admitted hereinafter are deemed to be denied.

3). That the deponent before controverting the
contents of the paragraphs made in Original
Application begs to épprise that the Kendriya
Vidyalaya Sangathan is registered under the

Societies Registration Act XXI of 1860 and fully

financed by the Government of Tndia with the

objectives of -

(I) to meet the educational need of children
of transferable Central Government
Employees including defence personnel by

providing common syllabus of education.

(L1) to develop Vidyalaya as a model - school in
the context of National goal of Indian

education.

(I11) to initiate / promote experimentation in

the filed of Education in collaboration



¥

with other bodies like C.B.S.C, N.C.E.R.T

etc and
{(IV) to promote national integration.
Para-wise Comments
4) . That with regard to the statements made in

paragraph 1(iii) & (iv) of the original application

the respondent denies the. same.

3). That with regard to the statements made in
paragraphs 4 and 5, the deponent does not forward any

comment.

G) . That with regard to statements made in
paragraph 6(1) of. the original application the
respondent denies all the allegation labelled against
them in toto. The respondent states that the
applicant’s engagement  as part-time contractual
teacher is purely on temporary basis i.e. on day to
day basis. It is further stated that the applicant
accepted the part-time contractual teacher offer and
signed the offer letter after fully going through the
terms and conditions attached to the offer letter
where in para 3 of the said letter it is abundantly
made clear that the assignment is purely of day to
day nature and confefé no right of appointment in the

cadre of teacher.

It is pertinent to mention here that the

appliéant appeared once in an interview held on 27~

- P



02-2002 for the Session 2002-03 for engagement on

part-time contractual teacher but could not fare well

in the interview .as a result of which she could not
be selected and the respondent duly published the
select list and as such the applicant’s aliegation is

baseless, concocted and vague.

A copy of the attendance sheet of the

candidates who attended the interview
on 27-02-2002 for engagement on part-
time contractual basis teacher for the
‘Session 2002-03 and the panel of
selected candidates list are annexed as

Annexure — I and I(A) series.

7). That with regard to the statements made in

paragraphs 6(2), 6€(4) the respondent does not want to

forward any comment.

8) . That with regard to the statements made in

para 6(3), ©6(3);, 6(6), 6(7), 6€(10) in the original
application the respondent denies the same. The
respondent states that they have invited application
for engaging teachers purely on temporary contractual
part-time basis during the academic year 2002-03 and
several eligible candidates including the appiicant

appeared the interview held on 27-02-2002 and the

respondent duly published the select 1list and

applicant could not fare well in the interview and as

such could not be selected. The attendance sheet and

select 1list is already annexed. The respondent

further states that other qualified candidates who
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had performed well in the interview were selected and
there was no discrimination as alleged by the

applicant in the selection process.

That the petitioner submits that in the
selection process and in the offer of appointment
" of

natural Justice and / or fundamental rights as

v

(part-time) there is no violation- of principles
alleged by the applicant.

Be it mentioned here that the respondent
authority invited application for the post of part--
time contraétual basié dﬁfing the session 2003-04 and
as such interview held on 25-02-2003. The eligible
candidates already appeared the interview but the

applicant did not appear in the naid interviaw and an
such her claim of appointment and non-publishing of
the select list is baseless, false and vague. The
respondent already selected the right candidates. The
respondent further denies that there 1is any post
lying vacant and themselected candidates 1is working
there. |
The attendance list of interview and
panel of selected candidates dated
25-02-2003 for the session 2003-04
arc annexed horewith. and marked as

ANNEXURE - II & II(A).

9). That with regard to the statements madelin
paragraph 6(8) & 6(9) of the original application the

respondent does not want to comment because these are

already in record.
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10). That with regard to the prayer made in
paragraph 11(9), the réspondent submits that the
respondent authority already selected panel of part-
time contractual teacher vbn the basis of their
performance in the interview and the applicant is

presently no more part-time teacher wunder the

‘respondent authority as she was not able to qualify

in the interview and therefore there is no question
to regularise her. The respondent further states that

it is the administrative policy / rule of the

' Sangathan to conduct- the class by appointing pacl-

time contractual teacher.

11). That with regard to the prayer made in para
11 (b) the respondent states that the allegations of
the applicant is Dbaseless, false, concocted and
vague. The respondent has already published the
result of the interview held twice for the Session
2002-03 and 2003-04 and the applicant appeared only
one time but could not be selected due to herﬂpoor
performance on the interview and the same are annexed
with the reply and the respondent further clarify one
that that it is mot ad-hoc appointment. The
respondent states"that due -to administrative ground

they have to adopt policy rule to appoint part-time

contractual teacher.

12). That the respondent submits that the O.A
filed by the applicant may be dismissed to meet the
end of justice keeping in view the facts and

circumstances of the case explained above.

Verification .......... page/9
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VERIFICATION

I, Dr. E. Prabhakar, Assistant Cemmissiener,

Kendriya Vidyalaya Sangathan, Regienal Office, Silchar,

Distt. Cachar, Assam the respendant/applicant ef the

instant case do hereby selemnly verify that the statemehts

made in the paragraphs | — S

" are true to my knowledge, these made in
paragraphs é)rn-— A

are being matters ef records are true infermatien

derived therefrem which I believe to be true.

%

And I sign this verification teday on this the I8Ih"

day of .:/:v\ 2005' :

Deponant
Asstt. Commissioner
%78 (R.0.) Silchar

e a—
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- Minutes of Vidyalaya Appointment Committee Meeting

.. A meeting of Vidyalaya appointment committee has been hSld on 25.2.2003
at 9.30 AM under the Chairmanship of Sh. T.P. Velayudhan, VSM, Chief Engineer,
Project Pushpak in his office for selectiorf oF engaging part time contractual teachers

/ to take classes [ to V, VI to X and X1 to XII against vacant posts/ leave vacancies of
PGTs, TGTs and PRTs during tlie session 2003 — 04. The meeting was held in the
presence of the following members. :

1. Sh. T.P. Vé]ayudhan, VSM Chairman.

Chief Engineer, Project Pushpak
& ' .
Chairman VMC, ' _ ) e
2. Sh. Dohmingthanga, Principal Member

Mizoram Institute of Comprehensive P

Education Mizoram RGFRESENTATIVE
&

Member, VMC,C.  LALRINZUALI

— 3. Dr. Devesh Walia | Member
’ Sr. Lecturer in Geology
Pachhunga University College
&
- Subject Expert.

4. Sh. Rasheed Ahmed. PGT © Member
K. V. Aizawl

5. Sh. C.Muthiah. Principal \Member secretary

K. V. Aizawi. '

The posts were advertised in the local newspaper ‘MIZO - AW’ on
172/03  simultaneously the advertisement has been given to Local
Employment exchange, The panel 1, 11, 111 of the different post is attached
herewith. L '

i |
Y ’ ~';(° \“7"’7R) . 7’ AD? A U/ \////‘&_.
My T T gl

(C. Mulhiaix)J (R. Ah ned)  “(Dr. ). Walia) tm’ngﬁ!@qeﬁféz) (T P. Velayudhan) VSM

Principal Sub. Exp Sub. Exp. Member VAC, EC Chairman, VMC, EC.
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Y7 KENDRIYA VIDYALAYA PUSHPAK, AIZAWL
PANEL OF THE SELECTED CANDIDATES

Panel -1
T he following pancl of candidates has been drawn for engaging of Part Time contractual

basis against the vacant posts/ leave vacancies during the session 2003 - 04 as per the interview
- ___conducted on 25/2/03. '

~ PGT (English) | /
‘ Educational Subject in | %age of | Condoned
/ SLNo. Name YDOB Qualification |-M.A/M.Sc. | marks in.
7 il oot ok “hp catd
PGT (Maths)
L |cCdnlhbhananghima|114i-7¢ | M.Se . Mathe 7140
PGT (Phy.)
//N o b (BAL |tansti dlake Qo ¢ ASu gl
’ i
PGT (Chem.) 7
1 \j/ o Vorded fsricadss |24 -09-80 M. 4. (Ban EGZ8 |
L e Aok madenioma) - H.Sc, K. S6:22
g %A-nwaw} o 79| Mise Bam. | 5794
= PGT (Bio)
o7 z{/«,? amalt. g, [bos-cq] M, $¢ 2»057 (020 ‘
' L Maliawoma &777 Wirmas | ). o728 Mge chlf’f?/ Gf -3 '
3 Aalliwirng [’zﬂjuu 26-00-76 M-S, -‘}n{pg% SG-eo S

Wy Y » @\/ D L, i_,%.,@._. .

( C. Muthiah) . Member VAC Member VAC - Member VAC (T.P. VeTayuc han) VSM
Principal EC ' Chairman, VMC, :C.




"y 2 AR TATL o * 1 Y e i
i R e et

oo Cowra .. AV\V\QK vie W Q\)

_ | _ bﬂ |
~ " ’
) KENDRIYA VIDYALAYA PUSHPAK, AIZAWI,
PANEL OF THE SELECTED CANDIDATES
- Panel - 11
TGT (English) ' '
Educational .| Subject in %age of | Condoned
S1.No. Name DOB Qualification | B.A/B.Sc. | marks i1 pusin,
[ | Ladbtba mbid e-02-81 | g.A. ' (2-87,{.‘7 $2:97 |
TGT (ingiy (Vinlisits) |
;o Gunilt Rumdpi 020070 M-A, BEL | SQndenib]<3¢ |

TGT (Maths.) ( ¥itieriw)

t Rachami BW[ 08/2-¢8 | B.6¢ 1z <q 00
2 %[a/nvl\l/?/ b |2bos-¢f| BSo,

Rz 6967
L.se. 7 rv{ff// €563

3 AR Crd e Wi [l s dih3C 06741

TPGT (Social Studies.)

- Mo | fritqbhts  (anli ok abb & 4 e ol
Computer Instructor
R ) %, A TS
L | damad £ IS-08-77 | L s el
1 Baxrils gé,\ﬂ,{u I9-6C 97 [ BCA = Flw i
» LN S (YW CICI-7Z  PGOCA j cohy
¢ Lel r\iyy;pbc,éauj)n\/( ;&Ltv/:/)v( /JL'/a e [mv:/wﬁ’c( . _ %
N N4 W | @77&4 e
AW &\ , ; |
(C. Muth})ah) Member VAC Member VAC Member VAC (T elayudhan) VSM
Principal EC

(l‘hziirmzm, VMC(, IEC.
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KENDRIYA VIDYALAYA PUSHPAK, AlZAWL
- PANEL OF THE SELECTED CANDIDATES
- Panel - I1I | ,
PRTs L ,
“Educational Subject in | %age of { Condoned
SlNé' Name DOB Qualification Inter. "~ martks t{#2 in.
x| Kadhan /J/U?at‘ 08-1-c8 | p.gc /jjmwgﬁu §3°0
2/ )U»ﬂ/mdﬂ/ 6. 20549 [M<c B Ea flfin%{f\ég 06
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(C. -M& iah)  Member VAC M%{C Member VAC
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(T P. Ve]ayudhan) VSM
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